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of Privilege

World Bank to get from him an
agreement on the statement which
I would make in this House",

Clearly this is a question involving
a breach of privilege. 1 would there-
fore request you to ask the PTI
as to what exactly transpired bet-
ween the correspondent and the
Minister. If the PTI correspondent
misreported him, it is up to the PTI
to correct it and to express regret to
the House. If he has not misreported
the Minister, the ball is back in the
court of the Minister. He will have
to come and explain to the House as
to what exactly he sald.

Mr, Sptaker: The Law Minister
would like to say anything?

The Minister of Law (SBhri G. S.
Pathak): rose—

Shri Hari Vishnu Kamath: How
many times he has fumbled and fal-
tered,

An hon. Member: He has uot
started yet.

Shri Nambiar (Tiruchirapalli): He
is & newcomer,

Shri G. S. Pathak: It is for you to
decide whether this is a matter which
Tequires the intervention of the
House, and whether prima facic any
breach of privilege of this House has
been committed. This is a matter
which you, Sir, have got to decide
prima facie, and if it appeared thut
there is no question of breach of
privilege of this House, or that even
if there is such a question, the mat-
ter does not require the intervention
of the House, then you will refuse
leave. (Interruptions).

Mr. Speaker: Order, order.

Shri Harl Vishma Eamath: I may
refer to Mr. Maurya's imcident also,

Mr. Speaker: I think we should
have the reply of the Agency also
before us before we can decide that,
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Shri Nambiar: I have to make &
submission.

Mr, Bpeaker: Not in
Shri Kachhaviya.

this manner,

1242 hrs.
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The Minister of Home Affairs (Shri

Nanda): I have a report from the
Superintendent. According to the
inlormation that I have before me....

An hon. Member: Is |t a
statement?

long
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Bhri Nanda: It is a
statement.

fairly long

Sbrl Surendranath Dwivedy (Ken-
drapara): Then it may be laid on the
Table of the House.

Shrl Nanda: The substance of it is
this, that the Superintendent did not
say to the hon. Member that he was
not going to permit the interview,
He said he would call these persons
who were detained there into the
office of the Superintendent for the
purpose of the interview. That is
what is being done, that is the rule,
that is the procedure. And they were
actually brought there, but according
to this information, the hon. Member
did not want to meet them there.
He wanted to go the ward and see
them there. That is the report.
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Mr. SBpeaker: In view of this
statement of the Member, a further
enquiry might be made.

An hon. Member: No, Sir,

Bhrl Namblar (Tiruchirapalli): I
have submitted two calling attention
notices. One is about the strike of
NGOs in Kerala which is coming on
the 24th. The entire Kerala admis-
tration is going to be paralised from
the 24th.

Mr., Speaker Not in this manner.
If he has any complaint, any grie-
vance, he can write to me. I cannot
hear him In this manner. Whatever
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decision 1 have taken, he can bring
to my nolice if be is aggrieved, but
not in this manner,

Shri Nambiar: Yesterday there

was shooling in Orima.

Mr Speaker: 1 cannot take notica.

Shri Thirumals Raes (Kakinada):
fm a point of order. May I know
whether there are special privileges
ennferred on Members of Parliament
apart from the rules and regulations
of jamls for wvisitors, and can the
House take notice of anything that
happens outside to any citizen?

Mr. Speaker: If some Member of
Parliament goes, 1 should know the
facts, whether it was under the rules
that he was denied that interview.
Let him say that we do not allow it
This is not the question. He says we
did allow him, we wanted to have
that interview inside the office. That
is the thing that has to be found
out. If the Superintendent says, no,
we have refused, we did not alow
him under the mgnual, I would not
intervene. That is a different thing
altogether.

Shri Thirumala Rao: The House
does not come into the picture.

lar. Speaker: Omly the facts us
stited by the twop are different.

Shri Eapur Singh: (Ludhlana):
Yesterday 1 had given notice of a
motion of privilege about a news-
paper item. I have been informed..

Mr. Speaker: It will be taken up
some time, not today.

in
of the report from the
dent of the Jail
95(Ai) LSD—e.
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on Hunger
Strike in Tihar Jail
Shri Parashar (Shivpuri): I wamt
to know under what rule the ques-
tion raised by Mr. Kachhavaiya has
been gllowed here.
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Mr. Speaker: If I want to uphold
tne rights of Members, if he wants
tv see somebody inside the jail, in
order that they inight' have that
information, this should not be
grudged, and if the rules do not
permit that, I have said that I will

not interfere, If it has been done
according to the rules, I have no
power to intervene. But I only

wanted to know whether the facts
stuted by both could be reconclled
pecause Mr. Kachhavaiya is insisting
that he wa= refused permission.

Shrli 8, N. Chatarvedl (Firozabad):
Others huve been given a chance.
1 should alse be given a chance.
order. He

Mr. Bpeaker: Order,

will sit down.

Bhri 8. N. Chaturvedi: I wanted
to know whether this was a proper
pce, ...

Mr. Bpeaker: Order, order. He

will sit down.

Shri 8. N. Chaturvedi: He was
not prevenied from the discharge of
his duties by the Superintendent of
the Jail. This is not the proper
forum where it should be raised,

Mr. Speaker: Order, order. 1 have
asked him thrice to sit down, He
will kindly resume his scat.

Shri 8. N. Chatarvedi: So many
people have. . . .

Mr Speaker: | have asked him 30
many times. He should sit down.




